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IN THE CENTRAL ADMINISTRATIVE TRIUNAL 
AHMEDABAD BENCH 

'- 

O.A. No. 245 of 1999 
l.A. f"o. 

DATE OF DEC1S10N1811993• 

Shri P. C. Raval 

Shrj M.S. Trjvedj 

Versus 

Union of India and. Others 

Shrj Akjl Kureshi 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.V.Krishnan 	 Vice Chairman. 

The Hon'ble Mr. B.S. Hegce) 
	

Member () 

Whether Reporters of local papers may be allowed to see the Judgement1 

To be referred to the Reporter or not ? >' 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 7 
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Prebhakar Chhotalal Raval 
C. 13, p & T Colony, 
Vasana ( 
Ahmedabad. 	 Applicant. 

Advocate 	Shri M.S. Trjvedi 

Versus 

Union of India, 
Notice to be served through 
Director General of Posts & Telegraphs 
New Delhi 110001. 

Chief General Manager 
Telecom (Gujarat Circle) 
Near A.I.R, Ashram Road, 
Ahmedabad 380 009. 

Chief Superintendent of Telegraphic Traffic 
Central Telegraph Office, Bhadra, 
Ahmedabad 380 001. 	 Respondents. 

Advocate 	Shri Ak&]. Kureshi 

ORAL JUDGEMENT 

In 

O.A. 245 of 	1989 	 Date 18-1-193 

Per Hon'ble Shri N.V. Ktishnan 	 Vice Chairman. 

The applicant who is employed as a 

telegraphist under the respondent is agrieved by the fact 

that the benefit of the time bound one promotiontB0P for short 
allowed 
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by the departmental instruction dated 17th February 1583 

of the first respondent, the Director General of Post 

and Telegraph ( Annexure A-6) has not been given to 

him from 30-11-1983 i.e date on which the scheme was 

enforced)While a large nunber of his juniors have been 

given the benefit of such promotion. the applicant 

was uLtimately given such promotion only with effect 

from 27-9-1985. He has, therefore, prayed for that 

the respondents be directed to promote him to the 

Grade 'Rd. 425/- to 640/- with effect from 30-11-1983 

instead of 27-9-1985 andbe given all consequential 

benefits. 

2. 	It is stated that the applicant has a service 

of 27 years in the cadre of TelegraPhists as on 30-11-1983 

The annexure A-6 order, which is the result of an agreement 

between the official side and the staff side of the 

P&T Departmental Council of the J.C.M (Joint Council 

Meeting) was passed to 	 the conditions 

of the employees who were not getting any promotion. 

Governments therefore, decided that all persons who have 

completed 16 years of regular service in the cadres covered 

by the scheme7  as on 30-11-1983 7 as well as those who will 

complete such service in future2will be entitled to get 

the benefit of the scheme anc' thus be placed on the next 

higher Grade in cadres which satisfy certain conditions. 

Admittdly the cadrE. of telegrphist is covered by the 

scheme and the upgraded scale is RS. 425/- M 640/-. 

If t1employees are found fit they wuld get the benefit 

of this higher pay scale on the completion of service of 

sixteen years. The aplicant states that when the 

a 



I 	

Th 

. 	 4 

Annexure A-6, circular caine into force, the cases of 

number of his juniors were considered and they were 

qiven prcotion tthe upgraded post as IG Telegraphists 

in the grade of Rs. 425/- 640/- On the other hand2  the 

applicant was not only not given the fl30P but he was 

asked to revert from the post of Asst. Telegraph Master 

tothe substantive post of telegraphist by the order 

dated 31-3-3.984 (Annexure A-8) along with three others. 

The applicant prefered an appeal on 14th April, 

1984 to the second respondent (Annexure A-9) which still 

remains pending. It is stated in the application that 

since then the aoplicant had sent several remainders 

(Annexure A-.10 to A-.13), the last being on 1-10-1988. 

he applicant did not receive any reply. 

However, by Memo dated 9-12-1985 of the 

Senor Superintendent Telegraphic Traffic, the applicant 

was prcoted along with three others under the IBOP from 

27-9-1988. In this connection it is stated in para 12 

of the application, that the applicant has been made 

junior to others by this order also. This is however 

not correct, because the applicant was promoted from 

27-9-1985, which others were promoted from 18-11-1985. 

The applicant also states that he has subsequently 

prefered a further aopeal on 1st December 1986, (Annexure 

A-12) in which he cornplined that as a result of these 

irregularities he is drawing much less pay then his juniors. 

A last representation was made on 1-10-1988 (Annexure A-13) 

for clarification as to whow he has been treated in this 
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manner. This representation is said to be pending. 

It is in these circumstances that the 

applicant has prayed for a direction to the respondents 

to give him the time pound one promotion from 30-11-1983 

to the scale of Rs. 425/- to 640/-2  instead of from 

27-8-1985 and grant all consequential benefits. 

The respondents have filed the reply denying that 

any relief is due to the applicant. It is stated that the 

0P scheme Annexure A-6, requires screening of the 

employees who are eligible for such promotion by a 

Departmental Promotion Committee, as mentioned in para 

2 thereof. The case of The  applicant was considered by 

the D.P.0 on 2-3-1984 and 18-7-1984 and the D.P.0 did not 

recommend him for promotion. ubsequently1  the aoplicant 

was found fit for promotion by the D.P.0 which met on 
a4 

25-9-1985/ he was given promotion foam that date. 

The respondent also point3 out that it is 

incorrect to state that the appliCanl record is clean 

in para 4 of the reply, particulars of the orders under 

which adverse remarks have been communicated to him,have 

been mentioned. In these circumstancethe respondents 

contendk that the applicant hasno case for getting the 

promotion from any earlier date. 

When this case was taken up for finâhearing 

today, neither the applicant nor his learned counsel was 

present. Shri Akil Kureshi for the respondents was present. 

He was heard. He took us through the averments made in 

this anplicatjon. 
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10. 	We have perused the records and considered 

the arguments advanced by the* learned Counsel for the 

respondent. 

liT 	 While the applicant has made a reference to 

the Ann exure A-6 departmental instruction relatin4 to the 

TEOP schemej has studiously avoided any reference to the 
) 

direction in para 2 of the circular that the promotion will 

be based on the assessment of fitness by the Departmental 

Promotion Comdkittee. The relevant instruction is as follows: 

"Thereafter, action will be initiated by the 

Heads of Circles to convene departmental promotion 

committee meetings to consider oromotion of the 

officials in the operative cadres to the next 

higher scale of pay. The Departmental Promotion 

Committee which will be constituted in accordance 

with the existing instructions applicable to the 
different cadres will assess the fitness of the 

identified officials for promotion to the higher 

scale of pay' 

12. 	No averments have been made by the applicant in this 

regard even though this aspect has been high-lighted in the 

reply of the respondents. The applicant has not even filed 

the rejoinder affidavit, particularly to what has been said 

in para 4 of the respondents reply that on aout a score of 

occassionfrom 28-5-1P59 to 14-4-1983, adverse remarks have 

been conmiunicated to him about his unsatisfactory work. 

Further1  the aplicant has not made any complaint or allegation 

against the DPC proceedings to which reference has been made 

in the respondents reply. 

13. 	We also notice that the applicant has not taken, any 

effective and timely action when he was superseded for promotion 
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both as on 31-11-1983 and 11-2-1984. The mere fact that 

he filed an appeal and followed it up by making representation 

'ill not extend the limitation and Will not oome to his 

aid in claiming that he has been vigilant in this mattex 

As a matter of fact this aoplication should be held to be 

time barred but we de not wish to dismiss it on that 

ground alone. We also find that it is deviod of any merit. 

14. 	For the foregoing reasons, we are satisfied that 

this applicatiion has no merit . Accordingly it is dismissed. 

(B.S. He'gde) 

Member (a-) 

b ~- - 
'5 lvll~,3 
N.y .Krishnan) 

Vice Chairman. 

4 

11 



CENTRAL ADMflTISTRATIVE TRIBUNAL 
AHNEDABAJJ EENCH 

AHMEDABAD. 

A;opl!catjon No. 	 95~ 	of 199 

Transfer Application No. 	Old Writ Pet. No.  

_&_] FII C A T E 

Certified that no further action is required to be taken 
and the case is fit for consignment to the Record Room (Decides). 

Dated:1Jt$ 	j 
Counter-sjed : 

/ 
Section.. Off icer/Cour, Officer Sign. of the 
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Submitted; 	 C.A.T./Judjcial Section. 

Original Petition No..s ' 	of  

Misoellaneous Petition No.: 	of  

Shri 	Petitiones). 

Versus. 

Respondent(s) a 

This application has been submitted to the Tribunal 

by Shri 10 - 	under Section 19 of 

The Administrative Tribunal Act, -1985. It has been 

5cri.itinis9 	reference to the points mentioned in 

the check list in the light of the provisions contained 
in the Administrative Tribunals Act, 1985 and Central 
Administrative Tribunals (Procedure) Rules, 1985. 

The application has been round in order and my be 

given to concerned for fixation of date. 

The application is not been found in order f cr the 
same reasons indicated in the check list. The applicant 
may bc 	- to rectify the same within 21 days/Draft 

letter is placed below for signature. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
AMEDABAD BECH 

7 	 / 

APPLICANT(S) . . . . • ;. • . • • . 	• • • • • •....... 

t 
	 RESPOENT(S) ...... 	•. • );ç. • • 	• 

Particulars to be examined 	 Endorsement as to 
result of examination. 

Is •the application Competent? 

(a)Is the application in the 

Ll 

Prescribed form? 

(b)Is the application in .paper 
book form? 

(c)Have prescribed number complete 
sets of the application been filed? 

 Is the application in time? 

If not, by how many days is it 
beyond time? 

His sufficent cause fur 	not making 
the application in time, stated? 

 Has the documents of authorisation/ 
Vakalatnama been filed? 

 Is the application accompanined by 
B.D./J.P.O. for Rs.50/_? Number of 
B.D./L.P.O. to be recorded. 

 Has the copy/copies of the order(s) 
against which the application is (Aiic s 

made, been filed? 

 (a)Have the copies of the documents 
relied upon by the. applicant and 
mentioned in the application 
been filed? 

(b)Have the documents referred to 
( in (a) 	above duly attested and 

numbered accordingly? 

(c)Are the documents referred to 
in (a) 	above neatly typed in 
double Space? 

 Has the index of documents been 
iled and has the paging been 
properly? 

jDj 
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Parui..cu.Lors to be 	 Endo:sement as to result 
examined, 	 of examination. 

 Have the chronological det- 
ails of representations rtia- 
de and tth cetcomeof such 
reprsentatn been indjca- 
t:f in the apolication? 

 Is the matter 	oised in th..- 
eapplication pending befo-. 
re arr 	ecu ct of law or any 
other Bench. el the Tribunal? 

 Are the application/duplic- 
ate 000v,,scuine copies signed? 

12Are extr0 conies of the appl- 
ication wi Ph annexus filed. 
(a)Idontcal 	th the origi- 

nal, 

I 

Ll 
h)Defect,e, 

(C) Yar In g in Annexures 

Nos ...... ? 
(d)iuinethv Typed? 

Ha 	full Size envelopes 
heain full eddress of the 
Respondents been filed? 
Are thc- - i.:n addresses, the 
renestored addresses? 

Do rho nurses of the parties 
stated in the copies, tally 
iii th these indiccited in the 
application? 

Are the translations certified 
to he linje or suportod by an 
affidavit off irrring that they 
ao true? 

Are the fact: for the cases 
mentioned under item No.6 of 
the aenlicatior.. 
(a)Conoise 

(b)Uncler Dthtinct heads? 

Numbered consecutively? 
Tc-ped in double space on 
one side cf the paper? 

1. Have the particulars for inte-
rim order orayed for, stated 
with reasons? 

A 
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praühaker Ghhot;1 

Union iff India 	other 

I tDEK 

r.No. pprticulprs. 
Pqe t' 

- 	Memo of petition. 	 I t 	4 

Order N. STI1_37/V/74 dated 

30_12-88 cornmufli.Cated vide letter 

no. E_35/TB/II /111 dated 61-i89. 

Order I&. ST/1-5-71/97 dt.24-384 

rantiflq one time bound nrornotiOfl 

to 186 telogra,phists.  

Order 1b. ST/1_37/iI'88 dated 

Y-)i-grantinc one time bound 

ryomotiofl to petitioner effective from 

27-9-85. 

G_2/ATM/Gefl/I/5 dated 13-9-79 

givinci officiatjno pronotjn to 
etitiofler as ALt. 

I r 	
dated 

1981 
PrOmotino Petitioner as 

w. P. f, 	, 	I or tEflo 
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P:tcu.rs. Page 

Ai6 Scheme of granting ONE TIIvE 1UND 

lvr-TION circulated vide letter N. 

1 ..7 /83 I\CG dated 	17-12-198 	issued 

?) 

y Director General of Posts & 

Tr4 eoraphs. 

Communication ND. 15-IR--TE IT 	fxoi 	U. G. 

P 	T 	dt.17.E.83 reqarding merger of 

nf 1Ts into LSG TiS as p e r CiT 

recommendations, 

/8. Letter N3. c2/ATh /Gor:'/J/19n dtcd 

31-3-1984 reverting the pettnrr to 

'7 
substantive 	post of teleoraphist. 

A/9. Memo df appeal made by petitioner dDt.d 

14th April, 	1984. 

A/10 Reminder dated 10-1-1985 ) 

/U irder datoc3 7-9e 

A/19 Iurther 	areal 	ov 	io nti tjnrar 
 

dated 1-12-196. 

/ U ±emirider and dneal made by 	tU 

nti Li 	tn 	 on 

-hmedadd: 	 e/ I 

S. H. 
A 	 , 	 TE4 

N. 

4' 



IN HUN' LE TH CENTRAL ADtv'INISTRATIVE T!-UBUNAL 

AHNEDAEAD BENCH AT AHJvIEDABAD. 

0:iGI NCL .PLIC ,1TION N. 	/1989. 

In the matter of Articles 14, 16 

and 226 of Constitution of India, 

AND IN the matter of One-time bound 

Promotion in P & T Department of 

Union of India 

ND 

In the matter betwen 

I. 	Prabhakar Chhotala3. Raval, 

C. 13 P & T Colony, 

Vasna ( Ahmedabad  ) 

Ahmedaoad - 380 	 .. .. Petitioner. 

V/s. 

II. it 	Union of Idia, 

Notice to be served through 

irector General of Posts & Telegraphs 

New Delhi-hO 001. 

4 	 2. 	Chief Genera1. Manaoer, 

Telecom (Gujarat Circle), 

Near A.I.R. Ashram Road, 

Ahmedabad-. 380 009. 

3. 	Chief Superintendent of Telegraohic Traffic 

Central Telegraph Office, 3hadra, 

Ahmedaad-380 001. 	 • 	2. 
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To 

HON' 8LE THE 'JICE—CF-iAIFJViAN AND 

HON' LE JUDCIiL IVIEJY'!BER OF HN' BLE 

CNTRAL ADiINISTRATIE TRIBUNAL AT 

A 1-IMEDA BAD. 

HUMBEE PETITION OF THE PETITIONE 

ABOVE NAt ED 

POST RESPECTFLLLY SHEOETH: 

III. 	That the petitioner approaches Yur 

Lordships beings agrieved by Order in 

aoeal I'b.ST/I-57/V/74 dated 30-12-1988 

passed by Qiief General Manager Telecom 

Gujarat Circle, Ahmedabad-380 O.9 communicated 

to petitioner vide letter lb. E....35  /T8/II/1I1 

dated 6-1-1989 addressed by Qief. Suoerintendent 

of Central Telegraph Office Ahmedab'ad (Appexture'i). 

By that order the respondents have rjectd the 

appeal of the petitioner for qranting ONE TLE BOUND 

PBOMOTION to petitioner w.e.f. 30.11.183. The 

said promotion was granted to all who had 

cornoleted 16 years of continuous service in one 

cadre as on that date. Petitioner had in fact 	 Ap 

completed 27ars of service in one cadrd of 

pflist as on 30-11-1983. Petitioner thereby 

also challenge.s order M. ST/1-57/97 dated 24-3-89 

0.3, 
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qranting one time 	bound promotion to 186 persons 

with effect from 30-11-83, (AnnextureA/2) in which 

though eligi1e petitioner's name ws ommitted and 

also order tb. ST/1-37/!11/88 dated 22/10/85 (Annex-. 

ture 4/3)  oranting promotion to petitioner w.e.f..27.9. 

85 insteac of 30-11-1983. Against the orders at 

Annextures A/2 and /3 petitioner has appealed to 

respondents which is finally disposed off by respondents 

y6rder at Annextuie A/I which is a mehanica1, non 

speaking order and 1sillegal, arbitrary and disci-

minatory. The petitioner further chal-lenqes the action 

of the respondents every month in denying the increased 

waces as drawn oy )is juniors Qe.f. 30-1-1.4983 

onwards which will have oermanent effect on his present 

waoes, future waoes future oromotions as tell as 

retiremental benefits and pensions and the petithner 

has a continuous cause of action. 

The applicant declares that the subject 

matterof the orders against which he wants redressal 

is within the jurisdiction of this Hon'ble Tribunal. 

The, appjicant further declares that the 

application is w1thji the limitatior prescribed in 

section 21 of Administrative Tribunal, Act 1985. 

- The Brief History of Applicant case is 

as under:- 
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That the applicant is citizen of India 

and is entitled to protection of his fundamental 

riohts as guaranteed by constitution of India. 

That the petitioner is a permanent 

employee of posts and telegraphs Department 

Arplicant was appointed as a telearaphist in Post 

& Telearaphs Department on 26-11-1956 at Ajmer 

in Rajasthan circle in the pay, scale of 

Rs.60/.. 9  170/- which sucseouently underwent 

changes from Rs.lIu/- to 140/- and from Rs.260-

to Rs.480/-. In 1962-63 aoplicant was transfer.ed 

to Gujaret State and has been working coritineously 

there. The aopiicant bs put in a total of 33 years 

of sincere, honest and unblemished seicvie in the 

derartment. 

That the applicant reached a 

pay saaJp of 480/ in grade of 260/-, 480/- 

in the year 1978, and 	stagnitated at that 

stage. Looking to the length of aonlicats service, 

applicant was locally trained as Assistant Telegraph 

1aster (ATN)and was appointed in officiating 

cap3City as ATIv. in pay scale of Rs.380"- - 12 - 

500/- -E1Ø/-560,/--  and after undergoing 

further training of two months in 1981 was 

appointed as tem - orary A.T.M. on ad-hoc bases 

w. e. f. 1-1-1981. The orders of the respondent 

givina officiating appointment to applic.nt and 

later on temporayy appointment in existing 

vacandy w.e.f. 1.1.1981 is annexed herewith 

and marked arnextuies A/4 and 'VS respectively. 

0 

0 0 5. 
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4. 	That there was an aoreement 
between the 

rspondeflt N.1 and Staff of Posts and Telegraphs 

department council whjh at tYeir Joint Council Meeting 

i rtroduced a sc eme regarding ONE TIME 
iOUND PROivTION 

to all the staff who had completed 16 years of conti-

neOUS service in one cadre before 30.11.1983. The 

said scheme xNd was accorded approval and was cfrculated 

vide letter I. 1-71/83 YT dated 17-12-1983 tssued by 

Director General of Poster dnd Telegraphs New Delhi 

respondent i'o.1. The detils of the scheme as circulated 

by respondent nc.1 are enc1oed herewith and marked 

Annexture t%/6. 

5. 	In response to paragraph 2 and 3 of Director 

General Posts & Telegraphs Nev,  Delhi memo 	.171/83 

NCG dated 17-12- 83 the Deputy General Manager, Gujarat 

Telecom Circle Ahmedabad ride his memo lb. ST/1-57/95 

dated 23-3-84 promoted as many as 186 Telegraphists in 

the cadre of LSG Telegraphists (Scale Rs.425/- 15/- - 

560/--Ei20/-- 640/- in the s.cherrtd of one time bound 

promotion ( Annextuie'A/2 1 ). 

6. 	The apc:licant was shocked and surprised 

that although he had completed 27 years service as 

tleqraphist and qualified ATV at that time his 

name was omrnitted from the list of those selected. 

There was no shocause-notice issued, or encuiry held 

aoainst the petitioner nor was any minor or major 

penalty imposed agairst the petitiorer. The petitioner 

was also nct aware of any serious adverse entry in 

confidential reports even communicated to him. 
. 06. 
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Ivbstof the telegraphists promoted 

from 30-11-1983 were junior to the petitioner 

even nersons just completed 16 years of service 

and pei:sons who had not completed 16 years 

service in one cadre but broken cadres 	were 

xomoted but petitioner who had completed 27 

years continuous unblemished service in one 

cadre of teleqraphist was ignored. This action 

of the resondents is a clear violation of 

drtjc1os 14 and 16 of Constitution of india 

and the action of respondents in not including 

the name of netitioner in the list is vindictive, 

biased and deserves' to be struck down as violative 

of fndamental riahts and contrary to letter and 

spirit of the one time bound scheme. 

That resondent ND.1 issued a memo no. 1-i8 
	

Ot 
/l-TS-II/dated 17-8-1983 addressed to all heads 

of Postal and Telecom circles etc. under this 

as oer recommendations of Central Committee on 

Telecommunications c2dre of ATIVS was no merged 

with that of LSG Tn'S AND ATh'S were to be 

automatically upgraded to LSG NVIS, in grade of 	1 

Rs.425/- 640/-. According the aoplicar:t was 

exoecting that the ap1icant will be automatic4ly 

upgraded and posted as LSG Tiv in scale of Rs.425/-

- 640/- which Was same as one time bound 

promotion and thus there will be no difference. 

However to shock and surprise of the applicant 

the applicant was not uparaded and posted as LSG TIv 

* . 7. 
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in grade of 125/- - 6401  but on one hand he was 

deni€d the One time bound promotion in grade of 

Rs.42/- to 640/- and on the other hand as a 

double punishment on the ground that aplicant 

was  substantio ho3der of post of telegraphist on 

12-8-83 and was bemporary A.T.M. on ad-hoc bases, 

he was not promoted but reverted to his substantive 

post of telegraphist vide letter No. 	2/ATh/Gene/l/12 

dated 	 The tiue copy of the said letter is 

nnexed herewith and marked AnnextulLe We. Thus the 
petitioner was denied the benefits of one time promotion 

as given to others •nd his Ouniors vide annextuieib  

A2 dt.26-3-84 and instead of his post being 	graded 

sreverted as telegraphist vide letter dated 

31-3-84, annexture 'A/i'. 

That the petitioner immediately preferred 

an appeal to General Manager Telecom 1hmedabad 

rspondent no.2 through respondent no.3 vide his 

memo of appeal dated 14th April, 1984 narrating all 

the facts. A true copy of the said memo of appeal 

is enclosed herewit and marked annexture A/9.  However 

no reply to the said appeal was received. 

That the aoplicant once aoin sent a reminder 

dated 10-1-1985 to respondent no.2 reminding him 

of the whole case. Qpy of the said letter is annexed 

herewith and marked annexture A/Ic, however n  reply 

was received to same. 
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1. 	That once aaain on 2-9-1985 the 

applicant reminded resoondent no.2 of his 

appeal dated ± 	14-4-1984 and his reminder 

dated 10-1-85 vide his letter dated 2nd 

September, 1985. A copy of the said letter 

dated 2nd September 1985 is enclosed herewith 

and marked Annextu& A/Il.. 

That the applicant did not receive any 

reply to his appeal dated 14th ?ril 1984 

and rernfnders dated 10-1-1985 and 2-9-1985. Howe-

ve.r the petitioner received a memo letter Na. 

E/35/T/Gen. 1/ 8 dated 9-12-1985 that petitioner 

longwith three others were promoted under 
e 

Time Bound one promotion scheme with effect. 

from 27-9-85 foren. It s nertinent to ilote 

that the three others mentioned there were oromoted 

from 18-11-1985 while applicant was promoted , e. f. 

27-9-1985 so as to purposely make applicant  

junirmostiuhapnlicnt was senior to all. 

cooy of the letter dated 9-12-1985 is enclosed 

herewith and marked annexture A/i?. 

That the petitioner preferred a 

further appeal on 1st December 1986 to 

resoondent no.2 throuqh proor channel under 

the suuject matter of suoercession in time - 	und 
The 

promotion.LPetitioner reminded the respondent about 

his previous communications to which no reply 

was received. The petitioner specially pointed 

out that has juniorsx were fixed at ks.176u/- 

with effect from 1-1-1986 on implementation 	 ..9. 



of 4th Pay Commission report while he being 

much senior was fixed at basic salary of s. 120/-

i.e. aoart from losses from I'bv. 83 tol-1-86 the 

petitioner wa further incrrinc a loss of s.240/-

per month continuously. 	 The oetitiorer 

also recusted that the petitiner may be given 

protection of basic pay as drawn by his juniors 

which bs allowed under G)vt.of India order N- .4 

below F.P(3L) which is aiso calisd next below 

rule. Pettirier also apceal'd to respondent 

No.2 to fix the seniority of the oetitioner as 

LSG telegraphist oroperly on bases of his seniority 

is original cadre of telegraphist givino one time 

uoUfld promotion with effect from ;0-11-1983 as he 

had already completed 16 yeors of serviCe oefore 

30-11-1983 ( 27 years to .e exact ) and not 

after 30-11-1983. A copy of ltter dated lt 

December 1986 addressed by netitionerto respondent 

no.2 is anexed herewith and marked annexture M13. 

However no reply even to this letter was given. 

14. 	That the petitioner fina1iy once anain 

appeaLd to respondent no.2 on 1-10-1988 oointina 

out and asking the respondent as to what was his 

offence for woich he is sought to oe sQ punished 

while all the junthors have been promoted from 

23-11-1983 and he has purposely left out. In the 

said an, eal memo the applicant pointed out that 

Shri B.M,Valand Telegraphs ssistant (CJerk) 

.010. 
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0. 1.0. Ahmedabad though was punished by 

'withholding of increments was given 

OTbP effect from 3.1.1984 vide respondent 

no.2 1 skz letter 1. ST/1-5/1,T/17 dated 19-10-84 

while to the petitioner's case, the petitioner 

had a long service of 27 years on 23-11-1983 

and no punishment under GCS and CCA rules 

,whatsoever has imposed durina the long career 

of last 27 years. A copy of the daid aoneal dated 

1-10-1988 is enclosed herewith and marked annexture 

15. 	That as already narrated in the paragraph 

III above, the petitioner his received a crypt 

fife line reply from the respondents stetinc mechanically 

that the matter is carefully examined but t is 

regrettdd that the same cannot be acceded to. ?b 

reasons whatsoever have been assigned for the 

aruitrary, one sided action taken, by respondents 

while flouting their Own policy of one time bound 

promotion. The policy ought to have been aoplied 

eaually for all. Howeer petitioner's case is the 

only case where such a gross injustice has been 

done to the petitioner and petitioner is not being 

informed even the reasons for the same. It is 

a qioring example of caprcious naked managerial 

power of mighty state pitted against a poor 

employee. The action of the respondents is ex—facie 

illegal and cannot be sustained in eyes of law 

and such illegal and arbitrary action deserves 

to be struck down. The petitioner is undergoing 

61 



p. 
	

'I 

mental and financial loss which i s irrepairable. 

The petitioner will continue suffering loss monetarily 

as °ell as his future promotions while his juniors 

have jumped over him aliady more than 2DU'persons 

have become senior to him in one stroke. The 

Hon'ble Supreme Court of India in the case of P & T 

schedule castes/Sch Tribes welfare Association (regd) 

& Others V/s. Union of Ipdia reported in 1989 I LU 

at og. 76 in ux naragraph 3 of the said judgment 

theH n'ule ODurt has mentioned that it was urged on 

behalf of the Government that the time bound one 

promofion schemd contained in letter dated 17th 

Dedember was advantageous to all the employees since 

all of them will get automatically promoted to a 

higher cadreon comp'eting 16 years service in cadre. 

(Emphasis  supplied ). It is therefore more pitiable 

that the Government against their Own policy framed 

ZX*RXI with cd, consent of Federation of Employees 

of the Posts and Telegraphs Department has flouted and 

not following in petitioners case by otter discre—

ml nation. 

16. 	That the petitioner appealed to the 

respondents immediately in 1984 	ril within 15 

days of announcement of promotions in one time bound 

promotion scheme. However as no reply way: received 

to aopeal of petitioner, the applicant aited patiently 

for justice tobe done to him. He reminded the 

department at regular intervals to do justice to 

him. Ultimately only by letter annexture A/I dated 

. . . 12. 
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6-1 1989 the petitioner was informed that 

his apoeal was rej cted and while rejecting 

theaoneal no reason whatsoever is given 

to the petitinner. A continuous 	loss 

every month is beino caused to the petitioner 

amountiq to over Rs.250"- oer month in 

basic pay alone due to action of the respondent. 

Petitioner will also suffer an irropairable 

loss in fixation of his 	retirement benefits inclu- 

ding pension etd. In the facts and circumstances 

of the case, the oetitinner aoroaches the 

Hon'ble Tribunal for redresa1 of this grievance 

as no other remedy is now available to the 

netition. 

VII. 	Relief Souoht for: 

(A) 	That Your Lordships be pleased to 

issue an appropriate writ, order or direction, 

directing the respondents to promote the 

petitioner to gra;e of 1s.425-15--560 E20-640 with 

effect from 30-11-1983 instead of 27-9-85 as 

done by them under one time bound one 

promotion scheme. 

() 	Your Lordshtps be further pleased to issue 

appropriate wit, order or direction directing 

the respondents to grant, all consequential 

benefits like seniority difference in pay nd 

future fixation of nay and retiremert benefits 

in accordance with promotion OS if the petitioner 

I 

L 

..13. 
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s oromoted on 30-11-1 983 ( the day all his 

juniors were promoted) 

(C) 	Such other relief that your Lordshios 

may feel just in the interest of justice. 

VII I 	Interim rel i ef souqt. 

That pending admission and final hearing 

of the matter, Your Lordshirs be nleased to 

direct the respondents to refix the pay of 

netitioner prosoectively on the bases as if the 

petitioner w promoted on 30-11-1983 anc his 

future pay be protected in comparison to his 

original junior telegrahistse ror past arrears, 

Your Lordshios may decide after final hearing 

and disposal of the case. 

U 

The aoplicant has no 	other effccious 

exoedious alternative remedy available except to 

aonroach the Hon'ble Tribunal the aoneal made by 

the petitioner to the authorities is finally 

disposed off by rejedting it on 6-1-1989 

annexed at arnexture A'.i. The petitioner has thus 

alrady availed of the a1ternatè# remedy cut 

having failed in the same aporoaches this Hohtble  

Tribunal. 

The aonlicant declares that the matter 

regarding which this application has been made 

is not pending in any other Tribunal or Hon'ble 

the Supreme Court of India. 	 ... j4. 
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The number of post al orders and date 

of their purchase : 

I. 	Postal Order N. 

2. 	Date: 

3, 	Is s tied by: 	N.1 	 93- 

An index in duolicate containing the 

details of documents to be relied on is 

enclosed herewith. 

Ahmed a bad: 

Eated 	1carch, 1989 -  

VEFICATI.1. 

I, Prabhakar Chhotalal Rav'al do hereby solemnly 

verify and state that the contents from paraqr.ohs I to 

XII hereinabove are true to my personal knowledge, 

nforrnation and belief and I believe the same to be true. 

Ahmedabad 

Dated: 	March,1989. 

t1a  
L.js!ried Adi'oca%e for Petitionerø 
with 	con s&t &.......... 	sra 

pies copy eried/aet 'eTved to 
cither side 

Dt. 	 yerar C 	U) 
Abcc1teucu 

Q 
& 

( P.C.Rw1 ). 



Copy o f co1QufliCdti0fl No, 	T/1_51/V/74 dated 30112/ 1 9d3 from the Chief 

4 
1enedl Manager Telecom., 5u jarat Circle, 	ad 	—350 039 eddr818ed to 

thu efl.Or uperintvfldemt Teleyr 	 c h Traffi, A 	dc 38Q 00. 

ubj act 	U, I. k. P. scheme nato of effect C/U Mrzxg 

hri P.C. 1AVAL 	.M.(D) dO AMEDA BAD. 

Fthf 	 No, E,35/TWIVIO5 dated 

Apropue above , I em directed to stote that the reque5t of 

hri P.C. RAV'L TM(LJP) 	
CTU AHMEIJAB/%D has been exeminad carefully I  but it 

jU 
regret ted that tha same can not be acceded to • The ONE TIME: BOUND PRO('IOTItJN 

yiven to the official w.a.f. 21/9/85 vide this officc No. 
	T/1_51/III/8 

dated 22/10/85 etanda • The official please be intimated accordiruily. 

— 
( UILHAND 

ATT. 	iE*L rAAE (TRAFFiC) 
U/J the Chief b.M. Jeiecom,'-baAJ8U 009. 

—ItsI —• 	
._•_ ._ ._ ._ ._ ._._ ._ S — • • • • • •• _. 

— S —• —• • • —• — S —. 	•• • • • 	— S 

140.  E.35/TkV iiiiii 	 Dated at Ahuedabad the 	6/1/1989. 

Lop, to —. 

C. T.U. Ahmedabad with reference to his 

pplicatiOfl dated 1. 10. 1928. 

P/F of official. 

UC; 

For Chief superintendent 
Central Telograph Office 

Ahnedabad, 



rl 
_____ POCTS JP TLEAPps DP.ATMEI 

fficc of the Goncri 	1 nger, TeIr 
Gujert Circle, AhL:j 

:;. ST/1-7/9yBatel at 	edabd te 
On 	 of the D.P.C.,. The Daputy oneri 

i.,n, Ttou, Guj nrnt Circle, thmeclabad, is pleased to 
irOL2te the flUwin Telegraphists to the grade of 
jn :Iccor:nce with 	o No. 1-71/83-NOG Dated 17-1 2-83 from ti 	D.G. P . & 'I. Nuw Delhi under time bound one protion 
sche, aginst the Dusts ungraded vide this office memo 
jO. 	/1-7/9 Datee 23-3-3. 

The orders will take effect from 30-11-83 
Nanc of ufficiel osig- Division in NO.  nation which working 

 EEL ri B.S.Joshj Telegraphist Ahfledbd  G.0.Kotharj 
B.N.Mjtpj IT 

'I 	D.I.TRTTEpI 
'I 	P.R.Vyas 

B.C.Ptl 	(I) U U 7. U 	H.J.P,t0l It U 8. nt 	I.!.Trjvojj U 
9. Shrj P.R.Bhavsar I' IT 10. " 	A.P.Gjavan U TI 11. B. K. Shah 

I'  I 12. P.F.Patcl IT 

1 	. U 	A.D.Djxjt IT 
1. J.d.Solnnkj 11 

1. C.C.Thakk'ir 'I 
16 A.K.Pat€1 
17. it V.V.Mehta 
8. U 	C.N.Shah 'I 

 
 U 	P.C.Kevat II IT  Il 	V .li. Suthar 	(Jr) It U 
 " 	J.B.Trj'jj It 
 U 	G.N.Shajkh II 

2. ' 	Njij Ii 
U 
TI 2. H.B.Panch1 It 

It 	N.R.Pathan It 
II 

 ' 	11.T.Sanj IT 
 it 	N..Davc 

U 

 SHRI 	B.N.Patel U  ait 	S.N.Pte1 
 T. ri 	N.V.Yagnik 

2. ' 	J.G.Pat("l U 
U 

S.B.Nansurj 
.R.Pndya It 

II 
IT U 	B.1Pt1 	(Sr) TI 

U 	S.S.Nailj 
7. II .C.Bhutj 11 U It 

II 
I! 

Pat 	(Sr) . 1 	. It 	 • ) .An mi It 

'I 
It 	P. N.Ku 11 	I IT 

It 

iISW1DFNH 11 N. C .V. 
K. C. Kr ohm Nh at t 

TI 
U 

II 
U 

Conti on 1).2..... 
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1 -1 
12. 
-1) , 

1L +. 

147. 
1 )4• 

15 C. 
11. 
152, 
1 53 
15. 
i. 
15 (,. 
i/. 
I 
1 9. 
1 60. 

Telegraphist 

I' 
'I 
TI 
It 
It 
It 

It 

II 

TI 

U 

Page 3  of none No. T/1-57/97.;... 
Name of the official Lsignation 

hri. M.G.Dhebar 	 Telegraphist 
M.R.Jshj

It 
	 It 

S.E.JTria1cr
it 

	 II 

J.B.?anly 	 TI 

U 

	

1 	S.G.Gangwani 

	

It 	M.i.Qureshj 

	

It 	G.M,Dave 	Postl Signaller 
M.S.Tjrania 	 II 
M - . i1n rn-i -i 	 if 

D.R.Upa0hyaya 
II  M.N.Natioria 
'I S.M.Prajapatj 

B.TokChandan 
I.V.Trive.jj 
I.L.3athwara 

I'  H.P.Djwnn 
I. A.Al 	I 
K.M.Chujasar 

U  H.H.Trjvelj 
U  P.B.Ramanuj 
'I  K.P.Dave 
I'  J.A.Salunke 
'I  N.D.Antanj 
TI 

C.D.Nchta 
U  V.?.Kasrakar 

M.A.S]akh 	- 
U  K.K.?arnar 
It  iI.I.Vyas 
IT  M.I.Vyas 

J(.D.Christj 
N.I.Vehra 

TI  S.B.Pathak 
It 

IT  H .J . Ehuva 
1.3 .Noj It 

it .K.&dy-od 
Shri J.N.[iiah 

R.C. Shah II 
U 
U  N . N . Gh al j : 
II  .DBritt 

S. M. Yr-li 
.Ltncor 

N . N. Sha ikh U 
U JHE3o 1n r 
U  N.G.Gajjrir 

G'. L. Patel 
U  K.D.Lij 
It  A.D.Dcs.aj 
11  K.I.Natljia 

Divijon in 
whic'h 
RajkDt 

TI 

Ahneabad (N) 

'I 
It 

TI 

Cont,! on Page +..... 



Page 4 of memo No. 	/1-7/97 

tmc f the official 	sig- 	 ivision in 

	

nOtion 	which working 
1 	1 . Shrj. 11 

A.B.Patel  
U Fi.P.Dhbi 

1 Oh-. G.R.Pntel I? H 

165. 1  R.M.Mistri " R.N.Gaivi-la H 

D.G.Grtjjar 
160. " S.S.Shinde H U 

I 69. P .1T .Tailor 
.II.DordwaIa H 

2 	• ]3.G .Kh'-tri U 

/2. " D.I.Chhip0  'I  
1?3. " G.J.&.ithar II H 

The promotion of the teIegraphits and p'o.'tsl 
signallors named below is in purelydhoc and provisional 
basis subject to the clarification from the D.G.P. & T..New 
Delhi in respect of counting the service as ATM as well a 
all postal side for the purpose of 16 yearsservice under time 

oun I one promotion scheme. 
SD 	Name of the official 	De sign 	Division in 
NO. 	 ,-ation 	which working 

-iI A.R.Paniya 
B.M.Patel (SR) 	 'I  
S.S.Malli 	 1? 	 TI 

R.T.Shah 	 TI. 

	

5. It 	B.S.Parmar 
C.P.Lathigara 	 Aajk3tj 
M. R.Joshi  

0 . 	H 	M .0 . Dhcbar 	 H 

	

H 	J 	unke 	 Vadodara 
" 	M.D.Antani 

G.M.Dave 	Postal 1gnaller Rajkot 
1 	. 	H 	M . S.Tin0nja 	 IT 

1 	 M .A .Maraiia 	 It 	 IT 

Fixation of pay of the officials who were working 
as ATMs at the time of promotion will be governed by the 
existing instructions in force. 

Dy. General Manager, Telec 
(Tcoy to :- 

The Director Telecoc Ahrnedab-d/VaJodara/Rakot 
2. The Heads of T.T. Divisionsr.irLGujarat Circle. 
. All Heads of CTO/DIO in Guarat Circle. 
. The A.G.M. (S. & A.) Circle Office, Ahned0 bad. 

The A.G.M. (T.T.) Circle Office Ahmedabad. 
. The accounts officer Telecom Accounts, Ahmedabad 

'7 File No. ST/2- 
. File No. 	/1GL 

9. Office copy 
dO. Spare 	 (B.L.Iai 

As5t; t Director, 	31( 
0/0 The General Manager, Telecom, 

Guj arat Circle, AhaedbI. 
( 



0V PM L 	(; 	1NDIi 
MINISIRV L.F COMMuNI'r1nNs 
O[PqTMr'T OF TELECOMMUNICATIONS 

Offi co of the Sonior Suprjrintondant  
To lorph 	Tr•f1ic, 	hmod.1bFj H Divjjn 

- 380 001. 

d'ited at Ahm-ii-bJ tho 	t/12/1985. 

In mrcordmnce with tho Goioril linoqor Toloom., Gujit Circle, 
thmedbd - 	Memo No. 51/1-57/111/88 , d,tcrj 22 /10/1984 , below rnontjonod 
Tolpqrephisth 	're prornotr3d to thr Qr'viu of R. 4 25-5-56r_E3..,20..640 with ef'furt from the i'toe 8hwn g -'int cnch on ior Tifnh1jt, 	Ono Promotion echøm n9mlni t the poets upir-irled vido G'no r81 Marvi ge r l.lac urn., Gui arnt C Jrcic, 
Ahmadnb.id Memo P0. ST/1-57/jII/86 dated 22/ 10/1985. 

Si. 	of Ie1ernph1t 	 Offisa t which 	tito of promotjo in 
work1n. 	 hiftr I rado. 

---- ---------- - - - - - - - - - - - - - - — - - - - - - - - - - - - - ------------- 

 Shri P.C. Rwa1 CTO 	Ahmo:libad, 	27/9/85 	roronoon 
 B.R. P -iddiya -dow 	 1 8/ 1 1/85 	Forenoon. 
 Smt. 	K.3. P1t0j. -do- 	 1 6/ 11/85 	Fornoun. 
 Shri V.0. Patul -dow 	 1 / 11 /85 	Forunuon, 

---------------- ------ ------------------__._____ ------------------ 

Senior SUporjntond-i t ( T.T, 
Ahmcdbd 	13'4, 	Ahmodabad_1. 

Cciy to 

The Gonar,,L Mana,er lelecom., GuJ!r.It Circle, Ahmodabnd with reference 
to his 	b'vo citud rnortoe. 

The Director Tolucom., Ahmerjrnad...380001. 
The Accounts Offjcnr T1ocom, Awutjts, Shah BJ.i*, , 	hmedabd-380009. 

The Aatt. Chief 5uporinton1ont (Adm) ,(QP) & ( IR) CTO Ahmoc1abd, 

	

5) 	The L.S.G. Acctt. (I) C.T.O. Ahrrd - b-p-1. 
ihe L.S.G. Acctt, (11) C.T.O. Abma hb3d with 2 epare COpiee. 
The Section S'Jporvsur (01 Section) C.T.O. Ahmoribed, 
Loeve T.A. (IL) LTCJ Ahmodahad, 

	

5) 	5/8 entry TA/Pay fixn. TA CTO Ahrnocbd. 

	

lO) 	Time keeper C. 1,0, Ahmo 1abu1, 
PA to Chief Superintsnent CTO Ahmejabarj. 

- 

	

	tc,re/Record T.A. 	C.T.0, Ahmcjbr. 
Offici8l0  Pocorne1. 
P/F of th6 of ficiols. 
Copy in .5/TB/1I fi'e. 

mc 

(Th 
j 



Officeof the Chief Superintendsflt, 

Central Telegraph Office, 

Ahmedabad-380 Q:jj, 

2/ATIVGerVI/5 dated at Ahmedabed the 13-9-1979. 

Consequent upon posting on S/Shri M.M.Joshi, 

S.K.Joshi, E.M.Shajkh, J.B.Dave and P. D. Ekbote Asstt. Teleq 

—raph Masters as D. G. Telegraohist, i.e. 	Telegraph 

Master (N/F 	C. T.O.Ahmedabad w. e.f. 3-9-1979 fornoon 

vide G.M. T. Ahmedabad communication No. ST/2-3/VIII dated 

24-8-1979 ( tefere this office No. E_25/CL.111/55/L5 

TM / 379 dated 7-9-79, ) the following orders are passed 

with effect from the date shown againtt each: 

S/S-iri I. 	Patel, A.R.Pandya, 6.Iv.Pate. ' Sr.), 

Telegraphist trained in sstt. Telegraph Master 

locally are appointed as offcg. Asstt Telegraph 

Mastr in the.scale Of Rs.380/560 with effect from 

3.9.1979 forenoon vice S/Shri 	M.J'shi, S.A.Joshi 

and E.M.Shaikh posted as S.G. Telegraphist i.e. LSG 

TM(N/T) w.e.f. 3.9.1979 forenOon. 

S/Shri A. D. Dixit and P. C.Raval Telegraphists G.T.O. 

Ahmedabad trained as Asstt. Telegraph Master locally 

are appointed as offg. 'sstt. Telegraph Master in the 

scale Rs.380/60 with effect from 9.9.1979 forenoon 

vice S/Shri P.D.Ekoote and J.B. Dave pthsted,as S.C. 

Telegraphist ii.e. LSG TM/N/ 	w.e.f. 3.9.79 

forenooh. 

. . 2. 



it 

-2-- 

S'Shri I.I.Petel, '.R.Pandya, B.M.Pat1 

(Sr) P.C. Ryal 	and A. D. Dixit would clearly 

understand that their aopointment as A55tt. Telegraph 

Master is purely aampmksoixy temperaty and on adhoc 

basis till such time the vacancies are filled uo 

regularly 	C.O. and also they will have no claim 

for clear postings in these posts by 	 of this 

appointment. 

(I) 	Certified that the nature of 	:ork f the 

vaant posts itself is such that it cannot 

be managed without full tire substituted and that 

/Shri I.T.Patel, A.R.Pandya, 13.M.Patel (Sr) 

P.C.Raial and A.b.Djxjt are cuite ccmpetcnt to 

work in vacant posts. 

5d!- Illegible. 

For Chief Suoerjntendent. 

CTO Ahmedabad. 

O/ signed. by CS CTO A.) 

Copy to- 

TIr General anager Te1ëcmmuriic,atiofl (T.T.Sen.  ) Gujarat 

Circle, Ahmedabad. -380 030, for information and necessary 

action please. 

The LSG Acctt. CTO Ahmedabad with 2 spare copies. 

The Head Clerk D/D (0/T Seep. ) CTO AM 

Time-keper CTD AM 

Acs( I) CTO AM 

Officials concerned. 	• 

Personal -file of oficia1s. 

Leave cl erk (I) CTO 

-------_)___.•_._I_7-_•\__• . 	XXXi4A 
E-2/AT!/Off file. (jo) u/c. 	 Sd/_Shri P. C. Rawal. 



¶ 	ifl'j'HT 1 	H 

0uiio 	(;t 	th r; Chi .f F UprEifltUfl(:1L,\ 
Cntri1 T 1.H jr, ph 0ffic, 

,hiidrb-id—J00 001. 
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Copy of Corrn.No.1-71/A3..CG dated 17.12.1983 from office of the 
Director Genera'1 of Posts and Teleqrarh,New Delhi-hO 001 

to &11 eads of Te1ecom.Circl3 and etc. 

fr- 	• 	 • • 	'I 

Sub: 	agreement hetwe 	bfficiaF Side and Staff side of 
r)c( Denartmentl Counci' of the JCM reqaring 
introduction of One time boind promotion scheme' 
Thstriictions rpqardim its irnplernetation. 

SIr, 
The issue of giving t 4 me bound promotion to regular 

crnnlovees in the operative cadres in the PT Denarthent has 
been nner cons iert ion of he Departmental Council (JCM) rnhE 

Sovernment have agreed to a time-bound one promotion 
scheme in the basic operative cadres in the 	T Dartment. 
An agreement on this scheme has been signed with the staff side 
in the p&m Denartmental Council f TM on 30.11.1983. A CoPy of the agreement with the staff side alonqi.iith its 
(nclosJres is for­arder3 for information. 

ThE follewing instructions arr hereby issned in connection 
wtb imnlementRtton of the time-hound onrromotion schne 
n the pT 	rtmrz 

The scheme lU come into, effect from 30.11.1983. 
11 oflic1als belonging to hslc grades in flrour 'C' and Crone 'D' 

to which there is direct recruitmnt either from outside 
and/or by means of limited cnnetjtive examination from 
Inwer cadre 	and who have 	mpletri 16 years of service 
in that grade will e iaced in the next higher grade. T 
officials belonging to Operative cadres listed in the 
annexe t (2) to the greement will he covered under the chemr, in tb- Trleco-r..Ting. 

The ead of C irc ies lstr icts/D Ivis lena 1 	qneers will 
take Immediate action to Identify officials who have 

cnrnnleted 16 years of regular service in the cadres 
Cn7ere' unr hr scheme as on 30.11.1983 as wçll, as the nffjcalc who wql he cnmn1ce 1 years of service from 
1.12.19P3 to 31.3.19R4. mhrreafter, action will b(- initiated by be 	of Cirrins to convene departmental bromotion 
cc)mttce meetings to considcr-premotihn o c1ls in be eperative cadres to the next higher scale of ny. 
mhp neartmpntal Promotion Committee whjc will 'be 
cOnstituted in accordance with the xisting instructions 
annlfcThlp t 	he different cadres will assess the fitness 
ef br idrnt.Ifje officialsorprmotion to the higer 

\ 

	

	 V 	frjmaUties in th1 	ar -si1- ild he 
cThetp- within a period of 3 rrrtbs. The oromotions 

\to tke nox higher scale of ay will he granted "from the r1at 	o11ojriq the d4te on.vhiçh the (5intifme ffic(al cnmp1te 16 yns of regqlar sçrv1e. 
Tn case of officials wh'; have c 	i - tra 16 years 
ervicehpfor 30.11.l983, 	prmotJons to ho next 

bjqpr sCalr of Day wilf take effect f rom cft.he3. 

• • • • 2/ 
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3. 	necial effort shoiild h mde at all levels to tacc 
'uick and nret ctin which should he 	nitored by the 14 eads 

'f the icls etc. so  that the D PC forma1itis are comele ted 
:,ucl rrnotlfl5 or 1 ers Is.ie 	latest by 29.2.1984. 

1. 	itb rffc frm 1.4.1984 nnuuards the PeadS of Circle/ 
PtstrictsiViS1flflal Plnoineprs will identify the officials 

longing to the cadres covcre under the schem who will 
cnmrlei-e 1 years nf servicr upto 31st 4arch of the next year. 

h( 	c rt(nta 1 Prt on Ceittee meeting wl 1 be convened 
fere 3O..1984 to consider fitness of the officials cnmnleting 

1 years of service in the grade witbi the veer. The 
fficlS whe cemolEte 16 years of service on a date later 

than that of convening of the meeting of the 
JU be placed en the aroroved list and will be orotF'd 
te be next higher scale of nay immediately on comnletin of 
1 years ef serv1c, sflhject to their being foud fit by 
the fl 	 subject to normal rules relating to promtiofl. 
To respect of the officials whn complete 16 years of service 

between the nerio 1  from 1st pril to the date the meeting 
f the rc is cenvenP(, they will he olaced in the next 

hiqer scale ef ray from the date following the date they 
cmrlrte 16 years of service suj ect to their being found fit 
by the PC. 

	

5. 	is sn ;:isthe deoartmenal orotion committee 
fnalisi the lists ef o 	we a fficalS hre te be prometed to 

nxt igher nrde, the Licad ef the Circle will ensure 
hsic grr rCStS are unqra 	te the higher scale 

F ray by issue ef 	formal sanctifl, distributifla the higher 

ee 	
ed t different units so that such fficils can e plac 

'Thfl 4kC higher qrads. 

par nrntiflfl uner the time hound one romotion scheme 
tE nermal orders relating t reservation for CT communiti' 

will net arelv unlesS any soccific order in this regard 
is sohseeueotiv isud 

	

/ 7. 
	The nay ef thT officialS on their being placed in the 

next higher scale ef rev onder th scheme will be 
4jx( uner nR.22-C. 

P. 	CfftCiRl5 n eromtinfl to the higher scale of ray on 

cemrletlen ef 16  years of service will ma inta in their inter 
s_scnierit in the lower grade for purposes of protiOfl to 
sunerviserV hoStS justified on standards. This is tn protect 
the interests nf the senior officials wh may not be eligible 

fr oremetien in perticolar year for non_comnleti0n of 

l yers ef requler service, hut the promted the basis 
ef recnmmCndatifl5  of 	subsecuent PPC. Tn case, however, 

n 	fficel u.ube is censidered unfit by 	pr.0  ( n comnlGt ion 

f 16 years ef service), he wiii las seniority vjS-a-VjS 
fficiClS orometed t the higher Scale of ry en the 

esis ef recemendtienS ef that DPC. 

4' 



In the nnerative cadres covered by the scheme; 
50/, rcduct inn will r effect(-d the sanctjnned lDnsts, 
by the -Tcad of the Cir.cle/istrict/r)ivisional Enaineers, 
The rruc -  ion will r dene in resDrct ef the basic grade 
rs* c\7re uncr fhr scheme e.g. Time Scale Office 
ssistants, Linemen, (rup 	' etc., nn a divisimnal basis. 

Th ther 'nrds, the 5% cut will net be effected office-wise 
rnk 	tet 1 number ef r5ts in 	Div is inn will he taken li-ito 
accit and with irnmediat cfffcct he tosal numhcr 
'f r'sts will hn reduced by 5%. WhIlP  ca iculat inq reducti. on, 
frctin f 0.5 and ahnrr 'ill he runed off tn the next 
h ioc r integer. The 	is inn I 	qiners will ensure that 
tkt 	rnuctinn i5 sujtbv districuted arryn various 

1jç 	in bie d1vis"n sn that +here Tr1l 1  he no dis- 
i- - tj' 	ef service 	The GMM,  GM etc. will alsn exercise 

5° cut in his jurisdictt'n. 	Tn the has to grades of their 
stahl ismnnts in each territnrial circle, inresnect f circLe 

r' rrs like 	 etc. the reductinn should h on 
innal has 	and excesses in a divisfen should h 

eiStCA against uracancir's of other Divisins. 	ihile making 
t-k r'Uctln, G Prjects, GMs and G • M T&D Circ1e/G.M.Tr, 
CI ntrns shmu ld see that be excess staff are adjusted 
suitably aqain°t Vacancies under various nffic-s in the 
rsrrctivc territorial circles of their jurisdiction. 
1 rCr (vcrcsff if any should he made over to the 
tLrrjtrjai circle of recruitment for suitable action. 
Tt- ma hr not.0 that a a result of this while there may net 

any nbs ba 1 reductin of staff strength in smaller 
u i s, in b inner ' its the number of rsts reduced rry he 
rrr tba 

In. 	S imilarlv in respect of suoervisory rosts which are 
nctinca n 	bajs of erescribr.d norms a well as 

rmti°nal posts which Prc sanctioned outside the basic 
as nr nreserihed norms (i.e. supervisory L.SG post5, 

SU.- resp(cters) the number of sanctioned ross will be 
r'lucer' by 1514 'n divisjmnal basis. The 150/. cut would not 
he aptulicable t° such grades like Selection Grade RSA, 
sclectian Grade .T., e1ectinn ("rade AE?, selection Grade 
ir€jess Operao, Selection Grade Cle Jointers, 14igher 

Grade iremen and Tiqhor Grae Technicians in whose case the 
hiober grade posts are sanctiOned by conversion of lower 
.rade pests. However, 5% cuit shall he apnlied in their ease 
on the total orerative strength including higher grade rost5. 
"hile calculatine reduction, fractions of 0.5 and above 
will he rounded Ff  to the next higher integer. Here ngat* 
t 	rrduct ion shonld hp 'suitably distributed annnq different 
offIces. G.M.Projects, G.M.Ms and ether G.Ms like G.M. TSM ClrLe, 
Offices. G.M.  mrq. Centres etc. should make similar reducti 5 11 t -' e ir estahl isbipents ana see that excess 	ff are adjusted 5U ta 
ely against vacancies in the varinus uits in the repecre 
territ°rial circles in their jurisdiction. T'xcess staff 
after such adjusl- rnents may be made over to the 
recruiting circle for suitable action. The exercises 
teferred to in this para and par 9 supra will he compete 
before 31.12.19P3 and a certifice sho'ld he given 
y the "cad of the Circle crsnnally, adressed to the 
etv T)irrctr general •(T) (by name) that this has heen one, 

. . . . . 4/... 



er the qr'ement with the stf F side in the 
JC, 'xistinq off.icLzJs riulr1v  apn-inte'd to ny basic 
ordc, will rrt 	retrenched froo service as .--A  result 'f 
50/ cut i•n tb' bstc rests mentioried in 	rqrrrh 9 supra. 
If 	re not sufficient \reencies in a Division in 
rdcr t cover o/ reduction in the hsic qrde rsts by 

31.1219R3, the posts nay n continu.d to the extent necessary 
inrer to peep theofficlals in.ser,ice. /is and when 
'iacncis arise as a result 'f new creation, rc'tirement etc 
tbr xtra nosts retained shiT1 be,  adjusted. 

The posts in orerative and supervisory cadres will 
cnt1nue t bes ancttoncA 'n the hsis of present norms until 
further orrrs. ¶?nwEvcr,wbile takino un nronsals fo 
sanctin of establishment in i-he different offices cse 
ill e taken to so that the reduction of nsts order9 in the 

vc.r J()R3-Pe1 is duly taken into account and the staff reduced 
in a particular ffice even heycnd 504 is not created 
oain in f-be nevt rvier -f  the estahlshment. 

fter introduction of the scheme, the posts justified 
nn prescribed standards, h'- tb in the basic and the 
Sirervls 	c'rar3's, may cntinue to be sanctioned on the 
b'sis of the 'xitinq norms. On 1st April of every year 

504 reduction in the basic grade nosts and 150/, in sunervisory 
rsts as described in paras 9 	10 above will he effected 
in rspect of +- he posts sanctioned during the previous 
financial vCa.r 

14 • 	It is clarified tht *b 	, and 1504 cut referred 	to 
in naras 9 and 10 above in resnect of nosts existinq og 
30.11.19P3 will be effected irnrrdiaf-ely on recciot of this 
lifter, in any care not later than 31.12.19R3. on 1.4.1O4 

sirn1ar re'ucti'mn 'ill be nade in respect of nosts 
sanctioned between 1.12.1983 and 31.3.1904. Thereafter the 
r'ductio n J,TJJ+ J bC effecod n the 1st of oril every year 
in resr"ct f the .litinal nests sanctioned during i- he 
prev4f-1Js financial vcar. 

Tn hiciqer offices where immediately en introduction 
nf the scheme rrr.rr tn 50/, -'f thp sanctioned posts were 
reduced in order -o 	iota in 50/. ci5t en rlivisional has is, it 
has t he e-nsurc-d that at the subsecuent review of estaliShmerLt 
nf that nflcn only extra posf-s justified on standards will 
hr sanctioned and extra utqf .t.4-'1ry in tbt 
office is net restored. 

r example, in an office if ther were 1QO pasts in 
basic orade. n 30.11.1993 and 8 posts are reduced, in 6r9e 
t° ma intRirl 5% cut on d ivist°nal basis, 12 posts would be 
available ith effect from 31.12.1983 latest. If subsecuently 
a review of establishment of this office is done and the total 
number of  p'-'sts jutifid comes to 103, then only 3 mare pn5t 

will be sanctioned for the office, making the tntnl 
effective number of r-t as 95. 
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15. 	With effect from the 	te of intrnrl!Jctjnn of the scheme, thi ficils 	ainst reqularsuterrjsnry w- sts 

	

on tanars r1ll h entit1e t - 	aw special a a1 	.rnce as in-3icatcr in nnex • '' (2) t' the 1qreernent. 

°nlv officil5 who b'l suPervisory r-  sts will he 
4he special llowances an as such necessary 

a 6 Justm,c'nts based n sen inrity in nest ing will hve to he made. Suc 	f the seninr off tc1s arr entitled t 	olr1 
SuCrvigmrv posts Anq have t.' move nut for ''ant of posts 
in 	stations of their nesting where they are working 
t ores t, may be allower at their option to move out at 

th en nf  the current academic year. Pu they will he 
el icible to ' -aw snecial a1lowncp nlv when they actually 
ir1 against t 	uoervisory nests. Sunervisory posts 
carrying sPecial 	 which form Circle cadre will 
hy0  to be filled op 	rcle basis based on seniority. 

Tb 	incumbents of.  - sts in prmotiona1 cadres like 
Suh-Inspectnrs up t" the xter. of 100/6 nf the total number 
of nests in the basic qrade 51/,' out. from which 
nrnetInn is made will be entitle' t'' TIs. 25 ner month as . 	srecal allawance. In respect of cadres for which 'anlv 
selection grade exists like 	 s Operator, 
Cale JOnters etc. 10% of the total number of 	sts 
in i-be basic cadre aff-er 5% cut frm which promoti 
is madp will be ntitle' to a soecial allowance of R35/ or 
25/ nor month as the case may be, For this purpose, r>sts in the 
prni- tinnal eradas upto a limit of 10% in the basic grades shou ld 
ho iintif.i 	and nffictals holding these pos - s may be gFren SO(:Cal allOwance, The rysts may be filled up in the 'r'er seniority. 

The incumbents of the ost.s of Jamariars unto the 
cy--nf of 10% of the total number of nests in the basic 
Qr:de of ' roup 'D' Trst catecory (including these of 
Jarnaars created by un-gradation of Groun 'D' posts) 
after effecting the 5% cut, will he entitled to Rs. 15/-
nor sont.b as Special llOWaflcC. such posts of Jamadar 
should be identified and the officials holding these nests 
rov b given spocial allowance. The filling-up of these 
r.st may be done on seniority. 

17j 	With effect from 30,111983, special pay sanctioned 
for,  basic grede nests as charge allowance will b r withdrawn, 
'-wever, special nay on grounds such as for acqu iring 

"itional cualifications, for special training and handling 
cash etc. , will continue so long as these nests are 
heJ by rfficials in the basic grade unless a special nay 
is orescrihed in the higher scale also. 

IP. 	nnexe-C(2) to the agreement qi\Tes Part iculars 
of the nosqr whih a special nay/charge allowance is 

nctiondt present an's will he withdrawn with effect 
frr,  m 31.11.19R3, 	 . 

,A. 	 ....6/. 
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r. snction of superts 	St.S n stndrs in 
higher qr1es in further the rYstS jutifiE.1 as per 

exist mci stn'ris ii the lower grs heforr relucti"n 
11 he tkeri .int 	ccnt. 

c sneci 	l°wance for supervisrysts mentioned 
in nrs 15 nl 16 b'vr will not h;Pve the chrcteri - 
sticsof 5pociRl pv. The special lln'ncE shall not 	

P 

couOt for zny purroSr other thn pensionrv he-nefits. 

 

D.T.O. ccuntrit5, who  are  in the t.imr scic of py 

ol's srecil nv, Pre also entitlP,4  to prnrrnt°n to the 

scic of Rs 425640 on comletinn of ttl 16 vers of 

service in the c1r{c1. gr1e incIuthq th prio  they 

s \ccountnS4 

pnilever, the fici?lF belonging to O.T.0.iCcO1fltfltS 

cre i,iho hnvc UOte-9 for the scel of npv R.380-620, crc 
not ligthle for °nc promotion on con'rletin of  16 yecrs of 

service in that sc1. mhrt mcv 'he given Pn option to 

revet to the timo .cple of nv plus srecil rcy retrospectively 
wtb effect from the cte they cbe the sc1e of rcv 
RS. 380-620. mheir npv on reversion t° th time scele of 
nv 'ill 'h ritionl1v fixpA with rrferonco to the ry 
in the time scple which they wujl hvo rwn plus specici 
nv ofRs. 45/.. mbefl they wou1 he eligible for being 
prnn'r'tP to the sc.'1e of Rs,425-640 on the hsis of completion 
of 16 vecrs f sorvie in the time sccle of pay. The 
pec1l pv grent 	to them on noti°nl bAs Is May he taken 

into .ccount for fixation of i- heir ny subject to the 

conitins 1I1 owfl in Govt. of Tn9in Orer NO.6 r"3 
with 7nnexture below ''R 22 (Swrrv's compilt ion of R r SR) 

The PXCeSS PPY 1nI 1jo'..'pnces which they might hcve rrAwn 
i the scple of py of R. 380-620 Pfter fixation of their 
pcv in the time cle of potionl bsis will not he recovered. 
Tb option sboul 'h° 'xercise by ll concernE' within 

rei 	of 2 months from the 	te °f issue of these orderS 
:fl9 hr option oycercisr'9 once sbll 'he final. 

	

F' in  	be 	-eciReto 	 t ton to ce it hsen 	q 	 m22 ()  
Hi ffiCicls ho comniete 16 vecrs f service in prti-
culr basic qrc, 

\T 	

offici. Sr 

o ci i

Vb 	trn 
er R  TMnUfrom one 'ivisior 	_ur 	l 

l 	 g iblew 	T 
 

t° 	ntt 
rr ire reIf service 	r promot jofl uner the scheme *  

bv ben trensferr° 

fr-'rn on circlet 	nother in the scrne cp.'re. The question 

°f exten'ina 	cheme to officils who hve been trcns- 

ferre' uner Rule 38 from one c1re to notber (e.g. Fr0m 

o-) cnhone OPerctorS to Time Sccle Clerks) is seperctelT 
uer cons i'erti°n. 

22(h) 	Tn cse of 	leqrzpbiSts whr were eprtTentc]lY 
recnite from mlegrcPh Office .ssistnts their service 
cs T0 woul' court in computing the limit of 16 yrs 
service for this 4- imeho1.1n one promotion. wower, 

the ir senior i t' in 'hs ic qrc'e ou 1 remc in unchcngCc. 
. . . . 

- 



-7- 

ITI. The following further c1rifictions an 
instnictins re a 1oiSSuE:- 

(1) 	In.resDect '-'f.thc 	wbjch re cevercy 
uner i- he scheme rf  t-jrnp_hoijry ne 	 the "rers 
1SUO vi'c? 'T TArrc r--+-,  N'.31.19/74_.T 	te'I 
15.6.1974 1 n1 m inistry 'f v thnèe 0.. No.F.7(21)-.ITI()774 
,9,-tol  10.1.77 st.n with9rrn 	-er 30.11.1983. 

• 	rrrtion t' the .LSG 1/3rd on the hsig of 
rnrtrnentl cx intimri will be h-'lisbe on .intro9uction 

ef the scheme. T-owever, vcncies fllinq uner LSG 1/3r1 
out urtri - s 	Aiill he fille' in ccornce with 

C instructions. 

mhe intructin of the scheme '.dll not )ffect 
officils 

 
who bve 1ren-1y been promte on regulr bsi 

fr'rr the hic grrs to the next higher gres before 
30.11.1983 urcr existing rules. The officipis who have 
lre'v been rornote t. the next higher scple of ray 

hrfrc 30.11.1983 will rn1c 	-bYck senior to the 
efftcls wb'm rr lco in tbc next higher SCP 1LP in 
rursupnce of tho new scheme, 

'rbeofficils who cornilete 16 years of 
service 	who Pre pro rr-c to next higher scale 
-f ry will cntthue to perf"rm orertivr duties 
unlss they are r^stc49  t'- . reqlr supervisory DDStS 
to their turn. 

The be.1s of Circles .n'1 7vministrtion 
offices will be rersenl lv resvnsible to ensure 
imnlementption f the orders isue 	hove. They 
will exrnine the enclosures t- this letter 
including the qreemPnt Pnq the instructions contine 
in the bve p- r5 very crefullv 	tke All stePs 
f'r its -t exncitius imnlementtion. They will mlsol 
be resrnnsihle t' monitor t' the nroqrpss me in the 
rircle/minitrtive unit uner their uris1iction 
req.rng th- i lernc"ntRtin of be scheme. Their 
pttention is spocific1v 	to the instructions 
c-ntpinel in rArq 10 regr'inq the certtfic1-e t- be 
sent by them to the DDG(P) by nrne. 

mbp -es of  i.rcles/'.'rninistrtive Offices may 
mpke inm&ite steps to set un P cell within the 
existinci strength to -el with the 	fferent mtter5 
reltinq to the scheme of time houni one nrornetion 
in 1-heir offices. 

'rhe 14CS ofCircles 	\ministrPtive 
offices will. plse sen-i p fortnightiv nroaress 
rerrt to the flirectcrpte in the encl'se proformp 
regrinq imlementtten of the scheme of time 
be-unl one rrorrtion. 



H 
Tn CSE f nv --'uht rEcrinq Inn 	entt.in c-sf 

tbr . hcrpr', ; refer -ncr my'e ma'e lv thr 	of 
circles tr' the \T)(• mr lec,- m (One rrntIn, Ce.11) in 
the rcT fllrect"rtc, wbich hs been SDOC liv 
cnst -Ltute' t 	c.- 1 i'ii-.h tbr mettErs ristnq out 
'f the implemcntptin ef imr beun ene nremtjrn 
scheme in the 	m 

REccirt ef fbs letter my rlesr hc cknwleger 
t' 	brI m .'. Nvin,7.').fl.(STN). 

S/(S. Vxishnn) 
Oire'ctnr (sT) 

NTh.ST.l_6CT 	 Date' t L.'bd..9, the 	12.1983. 

Cnpv for'r'e f'-r infrmtiri 	neccssry nction to:- 

The Olre'cter Tc1ecemunicttns, hrne'/Rajt/Pro', 
'\ll 	.T.Teleqr- bs in ujrt Circle. 
All s.s.m.T./S.m.T. in (ujrt Circle. 
\c-n'ns 0ffIcer,Tlec .ccnunts,Ahmeh-_380 009. 
T.T.. & c.'.c.,'7.C. (Egt)/.i.o. (TR)/A.n.T. (Stef)/(R&E)/ 
(mrffic),Circle 0ffice,7hmeRab_3RO 009. 
\ll run Officers 	Sect1n Superris'rs in c.O.,1hme-9. 
Sr. P.1. t G.M./p..  to flv.G.M.Circle Office,\hmeha-9. 

A. Circle .Secrrtry.,.T.A.O.E.TJ.,O/o G.M.Telecnm.,hnhaC9. 
The S.S. \&P Sectimn,Circle Officr,Akh_9. 
CIrcle .Secretry, 	 G.M.Telrc.IhmeihH9. 

11.. R.\.0.Trlccm..ccu tc,\Jvrngnuri,Abmc b..3Pfl flfl91  
'dl Rcoqnise' TTrnS/ssr\ctztns, in cujret Circle. 
O../Dv, O,S.,Circle Office,Ahrne b-3R0 009. 
ll C.T.Os./T).T.fls. in GujrRt rircle. 
ll 	 nqne'r,Clvil flivi.si'n,!meh. 

l. 	file. 
17. 
IP. '.sstt.Oirrctr Tolecm., (StRff),Circle Office,1hmeb9. 1N// 
). Spare. 

sP/27 .12. 19P3. 
For 'enral M.nacr,Telec'm., 

Circ1e,Ahmea-380 05. 
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copy of Cbmin No.1-18/81aTE.II/FrOtfl tO P&T New Ilhi dated 17-183 
AddreSed to the All. }ada of Postal and Te)eom Cities etc. 

ø.ibjecti- Merger of the ctdre of VrMe into that of LG TM9 as per ctO 
recommendations. 	 :[1 

sir, 
I am directed to say that in pursuance of the Report of 	I 

7 .00usittee on Telecommuflict$ttOflB thequestion of merger of the 
cad;e of Aectt.Telegrphs Masters, into that of LSG Telegraph Masters " 

'has beenuner consideration of this office for sometime past. 

2. 	The P&T Board is now pleased to cleolds that the cadre of LTMS, 
in the pay scale of.38O..56O, may be merged and 85% of the existit 	, 
sanctioned posts of ATMs stay be upgraded to that if LSG Telegraph 
Masters in the pr scale of R.125..61O.  to Heads of Circles $sy 	i 
sanction the requisite posts of LSG Vol  to the extent of 85% of the 
ex  	 o g 	 i 	 lish 
1posS 

	the ba1aflce 
of ATMa by reverting,, if necessary, the surplus ATMS as 

Telegraphists against existing/future vacancies of Telegrahists. 
The promotion of T a to that of IPG TMs would be on the basis 

existing rules. In U"'ase of editing ATMS, who are eligible to 
be promoted as L8G TMs by virtue of their seniority as Teiegraphiet1, 
their promotion as LSG The straight from the post of TATM WaU not 
involve assumption of duties or responsibilities of greater importanbe 

e1patw,ul be fixed under FR 22(a) (ii) i.eo at the same stage as; 
in the py,scai.e of Asstt.Telegr Masters, if tat stage is available 
otherwise, at the lower stage treating the difference,aS personal pay 
to be absorbed in future incremente. 

h. 	On upgradat ion of the elig ble ATMS to the posts of LSG TMS 
the Incumbents may be given an additional one month's training on 
Telegraph Traffic instruments as they had already received 2 month 	' 
training as ATMe. 	 ' 

The present pay of such LTNS, who get reverted due to non' 
availability of 'LSG TM pbsts, may be protected by grant of personal p$ 
to be absorbed against future increase in pay. On promotion the pay QT 
such employees siou1 be fixed under normal rules with reference to 
their pay as Telegrhistl. 	 - 

In future the posts of LSGMs for looking after the iork of ATM$ 
may continue to be snotioned by deads ofCircles-iU revised norms 
are evolved by I4StJ/SIU, within their own powers, to the extent of 
of number of posta/just1tied as per norms prescribed for A14e yjde'thit 
office letter No. 19-.20180-TLII dated 4.10.80 Buell posts will over 
and above the 20% functional posts of L3TM8 which will he sarthton5d; 
by the Circle. In orderto enaire that the 15% redtion is aotuallyj 
made effective while sanctioning the posts of LSG TMs in lieu of pot;', 
of LTMs annual review of dl t2s CTOS/IiTOs should first be complete 
and thereafter only additiona posts of LSG TMs fund justified 'at 659 
of the norms applicable to ATNS should be sanctioned on circle basis 

This Isaue$ with the concurronee of the P&T Fina)pce ViJe th&r 
TJ.O.No.)+72/FA-I/83 dated 1.8.83 as approved by N.O.F. (Dsptt. of 
gxpeniture) tJ.0.No.F.1926/Z'82 dated  

Hinli version will fbloow. 

Tours falthfuly, 

(S.WKhan Khoe) 
Aestt.Director general (Tx) 

No. Fsr-2/ 'wR/vX/l )9 dated at AM, 	26.8.83. 
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P.C. RAVAL C/S U 

C. T.O, 
Ahmedabad, 

Date; 1.+th April 1984 
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C, P.O. MMEbAIADI 

R. 
The General Manager, 
Telecom, Ahmedabad, 

Through Proper thannel 

Respected Sir, 

&2b:- Time tound Promotion to. 

Ref:... Memo No, ST/1-57/97 of 24-3-8I, 

I, P. C. Raval, telegraphist at C.T.O. Ahmedabad 

now under reversion vide ST/3_15/xiii of 2+3-8I of 

your office beg to lay the following for your kind 

con aid era tion, 

I have been working in the Department from 

26..11...196 as a Telegraphjt, Subsequently was trained 

at A1}1 and appointed as ALM in C,T,O.Ahmedabad from 

9..9..79 vide office letter No. 	2/CL.III/3G/LSG_TM/0 
dated 7.-.7..79 

Till now I have been discharging my duties as 
a ATM faithfully and with f devotion. 

With your Order E.2/ATM/Gonl/l/192 of 31..3-84 

I have been reverted as a Telegraphist vide your 

orders of 24..3_8 under No, ST/157/97 I have been 

deprived of my Time Bound Promotion, Thus I have been 

put to a double loss in my services of nearly 27 years. 

Reversion from ATM's Post to Telegraphist can be 

p •to . 0 00  
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pursued with the Directorate letter, yet the rejection 

for the time bound Promotion zfftmy sets me to not only 

economic loss but to a Dejection in my faithfullness and 

in my deligence in the discharge of my service. 

Firstly I may mention that time B3und Promotion 

has been achieved after our long struggle, deliberation 

and pursuation gith the  Govt.  Secondly that by virthe 

of its implication it would concur with the full acquiry 

of service seniority, experience and stability in the 

job handling. As though I have had achieved all this 

with the passage of my service years. I am made to 

remain without the due benefits. This being so, I appeal 

to you for a reconsideration and review of my case. 

As far as my memory goes, I have not had any 

reprimand from the office in the last three thur 

years,meaning that I was on the required norm for 

official standards. Without the Cbgnizance of my 

keeping to normal rodes in office and job behaviour 

the withdrawal of my due economic advantages leads 

me to conclude that justice and fairness in services 

are undependable. 

Rejection of normal and graded Promotion in 

Services at this time of my servicerecord places me I.- 

to a loss not only presently but till the end of 

my services and consequently in my retired years. 

I appeal to you, Sire  that due account of my 

otherwise Plain going performance be taken note of 

and my natural advantages restored to me, This one 

--3-- 
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act of a gracious consideration will enthuse me in 

my feelings, for the department and the administration. 

I do sincerely believe that in the whole time of my 

services, I have done noththg serious, notorious and 

unlawful to be place) to economic loss for the rest 

of my life. 

The time bound Promotion cetainly does not 

implicate such punishments as the list has been 

imposed on me. My placing in the list would have 

come much ahead and when juniors gain the advantages 

with lesser of the life spent in the department. 

I do aast fbr my due and I believe I am justified 

in my approach to you fbr a zoverst revision in 

your decision and review of matters in the spirit as 

the Promotions now being accepted by the Government. 

Let me hope therefore justice and fairness 

will prevail and I shall get my due placement, 

Thanking you for all this and more. 

Yours faithfully, 

( P. C. RAVAL) 

C.s. T/L. 

CLO I AIINEDAJ3AD. 
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To 

From; 	 All, 
P. C. RAV14L C/S, TL 
C.T.O. Ahmedebpd. 	e3  
D5te: 10-1-85 

The Generel KenLuger, 
Tele cornmun1c ti on, 
Gujaret circle, 
Ahm debed. 

Sub:.. 	Lenient view towards Time Eound Promotion in 
viow of Latest Instructions from D.G. P & T 
New Delhi. 

TITPOUGI{ PR(PR ChiNiL 

Respected Sir, 

I, the undersigned P.C. }evrl, Telegraphist C.T.O. 
Ahmedebd respectfully bring to your kind notice my 
humble Prayer end urge your lionour for a favour 
there to. 

1 eb in service since 26-11-1956 as a Telegraphist 
heving put about 27 years of service. Subsequently was 
trained Ps Asst.Telegraphjgt Master and arpointed 
as a ATM in CTU Abmedebad from 9-9_79 vide Office 
letter o, I25/CL.I  II//LsG_/37o dated 7-7-79. 

Till now I have been discharging my duties as 
faithfully end with devotion. 

With the Governnt decision of Time Eound -romotion, 
I got eligible for it eventua].ly. To my surprise 
dismay and ill-luck, I find myself being dropped off 
for two consecutive selections. 

This has come as a severe setback to ny feith and 
hope in my job. Had it been that cn subh a Trial coursc 
that I deservea the punishment, I firily beliee, 
I aim not. Since even the worct ceeg hove been 
settled and due given to the:. Mine is the '1e end 
lonely' case nct being looked with the required 
sympathy end generosity. 

-2- 



I do not enter in to the edequecy of the 
decisions. I have end I em yet preying you for a 
lenient view, whatever the obstcies in my 

Promotjon. This being the only chance end rise to 
me in salary, I request that a due version be 
kept in view to etleest give me the only possible 
benefit of my Services totally to 27 years. 

I have no point to contrevene the decision of 
D...C., "et I do epnropch you, Sir, as the 
heed of the circle to please look in to the 
case and trudy ceep up the spirit behind the 

letet instructions issued by D.G, P end T Ne Delhi 
t.tcwards Time Bud Promr'ton, Tbey pre there to 

reletse us of st.egntIons end some pecuniary help. 

As such, with a little lenient view eli the 
averaging can b3nefit and  I appeal that I  like 
to rejtreto on UIG sole one ground that I do not 
think I be kept in abeyance when much worse off 
cpse, have been fovcurebly decided, 

I hope my appeal to you Sir, as the heed of the 
rie Circle will bring we 9 hope of some benefit 
of my long services in the department, which 
rallies with the notion of the  Time Fbinid Promotion. 

With ty  dues thanks end iy hopes Aw to be fulifiL d 
for e reconsideration I submit ry epp&icstion to you, 

henking you, 
Yourci faithfully, 

copy to: 	 (P.C. RAVAI) 
S1ri S.C. Kekker,The Chairmen, D.P.C. for 
Inh'orrtjcn end favourable consideratIon, 
The Circle Secretary, tc d needful. 

rI Elarsulker, the General Secy, 
New )elhj, 



' Stp 
P.C. Raval, C/S TL 
C.T.0. Abmedabad. 

Date: 2-9-1985 

To 

The General Manager, 
Telecommunication, 
Gujarat Circle, 
Abmedabad . 

Subject:- Time Bound promotion as per latest 
information from D,G.P and T New De:Ihi, 

Through z Chief Superintendent 
C.T.0.Ahrnedabad. 

Respected Sir, 

I the undersigyfed' P.C. Raval, Telegraphist, C.T.O. 
Ahmedabad in connection of my previous appeals dated 
1I+_4_198 and 10-1-85 once again beg to submit the 
following for your honour's kind notice, 

1 have put in abouit twenty nine years service 
in the department having worked as a Telegraphist 
and as a &sst.Telegraph Master without any 
break pr blemish,, 

Throughout my service I have discharged my 
duties faithfully and with devotion,I have never 
associated myself in any of the unpleasant 
activities. 

I do not know what were the grounds for not 
considering we in the Time Bound promotion in 
the last two consecutive DPCs, when it is reflected 
that there is nothing repugnant against me in 
my service records which your honour is free 
to verify, 

1+) Ny humble submission is that, in 'view of my 
spotless service, I may be given fairest due rights 

p to 



that should accure to me by virtue of my havi.rig 

completed more than 29 years of service. 

My prayer is that, as a devoted and dutiful 

servant of the department my right for selection 

my kindly be vouchesafed as per the 

Constitutional rules of the department. 

Thanking you, 

Your.s( ithful1Y 

(P.0 .Raval) 

copy to: 

Advance copy direct to 

Shri S.C.Kakkar, the Deputy General Manager 

and The Chairman, DPC for his kind consideration. 

The Chief Superintendent, C.T.O.Ahmedabad. 



From: 

P. C. Raval 
LSG, Telegraphist 
CTO, Abmedabad. 

Dated: 1st Dec. 1986 

agle, 
er ,Tele corn 
le, 
0 009 

( THROUGH PROPER CHANNEL ) 

upercessiofl in Time-Bound Promotion. 

Respected Sir, 

I beg to submit that even after my putting up honest, 

sincere and unblemished services of over 27 years of 

service in the department, I was ignored for the time 
Bound promotion for over two years which has caused me 
huge monetary losses and immense mental strain. In this 

connection I had submitted representations to your 
honour through proper channel on 14.4.84, 10.1.85 and 

2.9.85 but none of them have been replied. With a fervent 
hope that your honour will give me justice which is 

over-due, I sin bringing thid matter to your personal 

attention once again. 

(1) A Brief history of my case is as under:- 

I entered the department as a Telegraphist in 

the scale of Rs. 60/- to 170/- ( which 
subsequently undervent changes from Rs. 110/-
to Rs. 240/- and Rs. 260/- to Rs. 80/-) on 
26.11.1956 in Rajasthan Circle. 

I was transferred under Rule 38 to Gujarat 

Circle in the year 1962-63. 

I = was officiating as Assistant Telegraph 

Master in the Scale of Rs.380-12-500-EB-15-560 

-2 
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with effect from 9.9.79 and later on appointed on 
permanent basis from 1.1.81. 

The posts of ATNs were abolished ,.E.F. 1.4.1964 

and I was reverted to my substantive post of 

Telegraphist (Scale Rs. 260-480). My Basic Pay 

was fixed as Rs. 480/- plus personal pay of 

Rs. 80/- ( Reference Chief Supdt. C.T.C. Ahmedabad 

Nemo No. E-2/ ATM / Geni / 1$ 192 dated 31.3.84 
in pursuance of GM Telecom letter No. ST/3-15/xjjj 
of 24,3.84 and 28.3.84). 

Only a few days earlier to this, the Circle office 
issued a memo vide No.ST/1-57/97 dated 24.3.64 
giving promotion to as many as 186 Telegraphists 

in the Oadre of LSG Telegraphists (Scale Rs.425-15-
560- EB - 20- 640) in the Scheme of Time Bound 
Promotions. 

I do not understand why my name was not considered 
for this promotion, though my placing in the abov,  
cited list would have come much ahead by virtue 

of my toa1 services of more than 25 years as 

a Telegraphist and as a qualified ATM in the 
department. 

In my humble opinion I should have got the 

promotion to the LSG Telegraphist alongwith others 
mentioned in the above memo W.JL.F. 30.11.83. 
At this stage, my Basic pay would have been fixed 
at Rs. 580/-. 

I was given promotion to the post of LSG 

Telegraphist only after about two years i.e. 

W.E.F. 27-9-85 ( Reference SST'I Ahmedabad 

letter No. E-35/TB/Gen/8 of 9.12.85 in pursuance 
of GM Telecom letter No. ST/1-ST/iij/86 dated 
22.10,85. 

-3 
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(vii) 	With effect from 1.1.86 New Pay Scale have come 
in to effect. To my shock, I find that as 

on the above date my basic pay has been fixed 

at Rs. 1520/- where as I should have earned 

a Basic pay of Rs. 1760/- which means a loss of 

Rs. 240/- per month. As the prices are ever 

spiralling, with a family of seven members, 

I have to remain in continuous monetary strains 
and pressure, which may adversely affect me 
both physically and mentally. 

To the best of my knowledge and belief there is 
nothing repugnan/gainst me in my service 

record. I have never been informed about the 

reasons why 1w was ignored for Time Bound 
Promotion W.E.P. 30.11.83. I was never punished 
under the Statutory Rules either for a minor 

- 	 or a major penalty and I have never received 
any intimation about any serious adverse 

entries in my Confidential Records. I believe 

that there is nothing in them to justify 

withholding of my promotion. I am really perplexed 

to understand why my name was ignored for 

promotion by two DPCS in successions  

Ny humble submissions are as under:- 

(i) 	With my unblemished record of service, I am 
eligible for Time Bound Promotion as a LSG 

Telegraphist with effect from 30.11.83 
alongwitb others. My case may kindly be 
reviewed to give this benefit. 

As my case for promotion was not set aside for 
the reasons of unsatisfactory record of 

service, and many of my juniors are drawing a 

-4 
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higher basic pay than me, I may kindly be 

given protection of basic pay as drawn by my 

juniors which is allowed under Govt. of India 

Order No. 4 below F.R. 30 ( which is called next 

below rule ). 

(iii) My seniority in the cadre of LSG Telegraphists 

may kindly be fixed properly on the basis of 

my seniority as Telegraphist, giving the date 

of my promotion as on 30.11.83. 

I once again request your honour to kindly go through 

my case and, give me the justice which has been denied 

for long. 

Ahrnedabad. 

1st Dec. 86 
Yours faithlully, 

K 
( P.C.Raval) 

LSG Telegraphist 

OTO: Ahmedabad. 

I 

N.B. One advance copy posted direct for early necessary 

action. 



t A/J 

P. C 	awal 

Telegraph iviaster ( L 

C. T,ç. Ahmedabad. 

-ate: 1/10/1988. 

T0 , 

The General Manaaer, 

Telecommunic otion, 

Gujarat Circle 

Ahmedabad. 

( Through proper channel ). 

Sub: One Time 

Respected Sir, 

I, the undersigned beg to put few lines for your 

kind consideration and necessary action,. I was 

appointed as Telegraphist on 26.11.1956. 

I was appointed as Assistant Telegraph Master from 

9.9.1979 vide this letter Number ST/2.3/—VIII 

dated 24.8.1979. 

I was reverted to substantive post of Telegraphist 

w.e.f. 31.3.1984 under the provision of D.G.Set 

letter lb. 19, 18/81. TE.II dated 17.8.1988 on the 

subjcth merger of. the cedre of JTA/S into that of 

T.S as ocr C.O.T. recommendations. 

1).G.  paT had issued the orders of One Time Bound 

promotion for officials having minimum 16 years of servid 

The effect of promotion was declared 30.11.1983 

with instructions from D.G. P & TI, New Delhi that 

. . 2. 
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punishment like CEISURE and Brak in 

service should not come in way of 

Promotion of officials. 

I was a;pointed as Ielegraphst on 26.1.1956. 

On date of OTOP 30.11.1983 I had not more 

than 23 years of service without any punishment 

under C. C. S. and C. C..A. rules. Even though 	 40 
my name for OTBP in first list for which 

effect was from 30.11.1983 was not seen. And 

as such juniors to me became senior due to 

early 0Th promotion. 

On my representati.ons to your honour dated 

14.4.1984, 13.1.1985 and 2.9.1985 praying 

for OTBP, my orders of OTBP were released iid 

GIV1TS letter lb. ST/1.57/III/86 dated 

22.10.1985 in which date of effect is 

mentioned 27.9.1985 instead of original 

date of effect 30.11.1988. 

on receiot .of, Orders of 0TP, I had 

represented vide my letter dated 1.2.1986 

oraying for OT 	of Teleoraphaster (Operative) 

for me with effect from 30.11.1983 as per 

D.G. 's Order of OTBP for officials having 

minimum 16 years of service and I 'as full filling 

the conditions of OT3P on 30. 11. 1983. 
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I wrucJ jt'o to dr-iw yur kInd notice thyt 

t 	/1 nc1, T1 	fistar.t ( clerk 

thoueh bid punj - hmcnt of 

hoirlin(I c ti,cremontR wg r1vpn OTBP effect 

crr.m 3,1,1'84 vide your 1ttr 1 o, ST / 1,5 / 
Ir / 17 'ec! 1,J'.194 h11 r.  in my ce no 

p'Jri9hmct Un 4 er GCS and CCA rule W3$ 

I 

T'nic .1 pry to consIder my cse syv;- thettc11y 

In the 1t of 5ustice fcjr  date of effect 

1, ,lOiD3. 

Thinkjn. yruT Sir,  

fithfui1y,  

( C-  c- 

Cc 	e) 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT 

AHMEDABAD. 

O.A. No. 245 of 1989. 

Prabhakar Chhotalal Raval 	.. Applicant 

Veraus 

Union of India & Ors. 	.. Respondents 

REPLY on behalf of the respondents : 

4 	
I, 	\_ \ 	pj 	working 

as Q 	 in the office of 

N7 	1 	HFFICdo state as under : 

That I have read the copy of the application 

and being conversent with the facts and circumstance 

of the case and am authorised to file this reply 

on behalf of the respondents in this matter. I 

further say that I am filing this reply for the 

purpose of opposing admission and do reserve my 
further 

riqhts of filirigLreply/s if any need there be. 

1. 	At the outset, I say that deny 	aii1k 

averinents made by the applicant in this application 

except which are specifically admitted by me 

hereinafter. I further say that the contents of 

the application are misconceived by the applicant 

and the same is not maintenable at law and deserves 

to be dismissed. 
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2. 	With regard to para 3, 4 and 5, I say that 

the action of the respondents while dealing with 

the case of the applicant for promotion is in 

accordance with the rules and instructions issued 

by the Government of India and the same is fair 

and just and therefore the application being 

devoid of any merits deserves to be dismissed. 

I further say that the application is barred by 

the period of limitation and therefore the same 

is not maintenable and deserves to be dismissed. 

It is submitted that this Hon' ble Tribunal has 

no jurisdiction to adjudicate this application 

and therefore the application deserves to be 

dismissed. 

RX 	It is submitted that somewhere in the 

year 1983, a scheme was introduced on the basis 

of an agreement which was arrived at by the 

official side and staff side of P & T Depart— 

I I 
ment 	 3CM which is annexed as 

Annexure A-6 to the application and in accordance 

with the same it was laid down that the employees 

who are working as Telegraphist will be given a 

"One Time bound Promotion" in the P & T Department. 

It is pertinent to be noted that all the concerned 

officials and staff members were agreed to the 

contents of this agreement and therefore, the 
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applicant being a pa'ty to that, has no riqht 

to contend any adverse 	claim and therefore 

the application deserves to be dismissed. As 

per para 2 of the scheme (Agreement) , the 

Departmental Promotion Committee is to assess 

the fitness of the concerned official for 

promotion to the higher scale of pay under this 

scheme and If it recommands the Case of the 

concerned official, then and then only the 

promotion of 018PS is to be given. Accordingly, 

the case of the applicant was considered by the 

departmental promotion committee held on 2.3.1984 

for promotion under the 0IBP Scheme with eftect 

from 30.11.1983 and the applicant was not found 

sui4ble forpromotion to the cadre of selection 

grade Telegraphist under the aforesaid scheme. 

Thereafter, the subsequent D.P.C. held on 18.7.84 

also did not ceainmnd the applicant for promotion 

under the OTBP Scheme and the D.P.C. which met 

on 27.9.1985 found the applicant fit for promotion 

and the applicant was promoted under OTBP Scheme 

Said 
with effect from theLdate,  hence the applicant 

has no right or claim for prothotion under OTBP 

Scheme nor for any benefits under the same prior 

to 27.9.1985 as per the contents of the agreement 

agreed upon by the applicant himself. 
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With regard to para 6(1), I say that the 

applicant has merely enumerated the facts of 

the case and therefore I do not commentt upon it. 

With regard to para 6(2) , I deny the contents 

thereof and I  say that, it is not correct to say 

that the applicant has rend'redunblemished service 

in the department as averred by him. I say that 

OfrV 
the applicant has been informed several occasions 

regarding his unsatisfactory work during his 

service tenure which are reOrded in the C.R. 

File of the applicant and the dates are as follows: 

28.5.19599  14.4.1967 9  18.4.1968, 12.4.19699  

11.4.1970, 3.7.1971 9  21.5.1974, 25.5.1976, 
4.4.19789  15.5.1979, 10.5.1930, 4.6.1981, 
11.5.1982 and 14.4.1983. 

With regard to para 6(3), I say that the 

posting of the applicant as A.T.M. was purely on 

temporary and ad hoc basis which did not bestow 

upon the applicant any right or legitimate claim 

to avail of the same for the promotion in question. 

It is further submitted that as held by the several 

judgments of the Supreme Court as well as the 

Central Acthinistrative Tribunals, a 5cka so called 

ad hoc promotion which was atk  time given to 

the applicant cannot confer upon him any vested 

right to be availed at a subsequent stage. 



Otherwise, the contention of the applicant has 

no bearing so far the issue a in this application 

is concerned. 

With regard to para 6(4) and (5) , I say 

that the applicant has merely enumerated the facts 

of the case and therefore I do not comment upon 

it. 

With regard to para 6 (6) and (7), I say 

that the contents of these paragraphs are mis—

guiding and mis—representing the actual facts 

of the case. I say that the applicant, athrough— 

out of his service car has been dealt with 

by the respondents in accorclancez with the rules 

and the ppliant has been issued remarks su1tabl 

to th work rened by the applicant and therefore 

tho Taxtax sttrnnt of the applicant regarding 

unawareness of any of the remarks is nothing but 

a mis—statement made by the applicant to lead 

this onble Tribunal to his so called innocence 

which is not relevant with the issue a in question. 

With regard to para 6(8) , I say that I 

have already replied the contents of this paragraph 

in the foregoing lines. 

With regard to paragraphs 6(9) , (10) and (11)1 

I say that the contents of thts paragrap1s are 
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mis—stated by the applicant for his own 

benefits and I clarify that the case of the 

applicant has been dealt with in accordance 

with the rules and contents of the agreement 

agreed upon by the applicant and the applicant 

has been given promotion to the post under the 

OTBP Scheme from the date he was found suitable. 

I further sqy that the representation of the 

applicant was finally disposed of by the G.M.T. 

Ahmedabad which is annexed as Annexure A—i to 

the application. 

10. 	With regard to pararaPhs 6(131, (14) , 

(15) and (16) , I say that the applicant was 

promoted with effect from 27.9.1985 under the 

OTBP 
aforesaidjsCheme and accordingly his seniority— 

Pay arefixation was done as per the orders passed 	 I 

by the competent authorities. Hence, the claim 

of the applicant regarding protection of the Pay 

and seniority over the officia1 promoted earlier 

under the OTBP Scheme is not a tenable and deserves 

to be rejected. 

In view of the foregoing paragraphs, the 

action of the reppondents gi'iing promotion 

to the applicant from the date he was found 

suitable is in accordance with the rules, 

provisions of law and contents of the agreement 



w 
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agreed upon between the concerned parties, as 

refereed above and therefore, the application 

being devoid of any merits deserves to be rejected 

and no interim relief may be granted to the 

applicant. 

Place : 

Date : /11/1989. 

Verification 

I \J, 

aged about 	 working as 

in the o f fj C e o £ 	 4h 

do state that what has been stated by me herein—

above is true to my knowledge and belief and 

I believe the same to be true. 

place : AifmrF--~,~ 

Date : 17/11/1989. 

( Deponent ) 

rrApd d'Jot E c: ; 
v'jthec'oL--j 

Copy $ Vic'fflot 

$ D Jft)/1 Y.krc' 	
/ 


